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CENTRAL ADMINISTRATIVE TRIBURAL
ALLAEABAD BENCGE : ALLAEABAD

ORIGINAL APPLICATION HD.291 OF 1996 |
ALLAHABAD TEIS THE A DAY OF Ty, 2003 1.

HON'BLE MAJ GEN.K.K. SRIVASTAVA,WNENBER-A
EON'BLE MR, #,%, BEAINAGAB.MEMBER-J

Debil Precsed Cheubey,
eged gbout 25 yeers,
son of Kapil Deo Chaubey,

resident of S.24/1/44,
Orderly Bezer,
Vereneeli. ssse ---------‘ppliﬁﬂnt

(By Advocste Shri R.X. Sinhe & Shri S.P. Sirhe)

Versuse

1. The Union of India,
thronch the Secretery,
Minietry of Communicetions,
Depertment of Posts,
Hew Delhi. \

Se The Director of Postel Services,
Office of the Post Mester Genersel,
Allahebede.

3e The Superintendent of Pogt Offices,

Weet Division,
v&renesin

4, Arvind Komer Srivesteve,
Brench Post Mester,
Bezjerdihe Brench Post Office,
Verenesl Town. csessseesssRespondents

(By #dvocete Shri A. Stheleker)

QRDER

HON'BLE ¥
In thie O.A. f1led mder section 19 of Administretive

Trihunels Act 1985, the epplicent hee chellenged the

eppointment of respondent no.4 Shri Arvind Kumer.Srivestave




es Extre Depertmentsl Sub Posgt Mester, Bejerdiha, District-
Veranesel and hae preyed for & direction for the respondents
to sllow him to work eses Branch Post Meeter, Bajerdihe.

¢
2e The fects of the cesey, in short, are that the post of
E.D.S.P.M., Bajerdihe fell vecent on 19/29.12.1993. The
employment exchenge verenesi vide letter deted 20..04.1993

wee requested to sponeer the namee. The employment exchange
sponcored five pemes vide letter deted 14.05.1993. However,
the post wes zgein advertised on 15.06.1993 for recruitment
from open markei:, no selection wee mede and enother edvertise-
ment wes issned vide letter deted 13.09.1993. Applicetions
were received end the respondent no.4 Shri Arvind Kumar

Srivesteve waes selected end appointed as E.D.S.P.M. Bgjardiha

vide drder deted 24.03.1995. AMlggrieved by this the applicent
hes filed this 0.A. which has been contested by the respondents;r

3e The mein grievence of the spplicent is that n order to
eppolnt respondent no.4, the selection deliberately not done
from emongst candidetes sponesored by the employment exchange
& in pursuence to the notificetion deted 20.04.1993. Shri S.P,
Sinhea, leerned counsel for the epplicent submitted that there
wae no requirement of iscsulng notificetion on 14.05.1993 &nd
15061993, TIkre leerned counsel for the spplicent further

etbmitted thet amonget 211 the cendidetes who spplied for

the post, the epplicent was the most merited cendidete and

yet the respondent no.3 esppointed respondent no.4 by order

deted 24.03.1295, %1: leerned councel for the applicent

finelly submitted that the sction of the respondents 1s

erbitrery end 1llegel. The respondent no.4 is Et%:‘.ik}t&
&

heve been removed 2e per the newspeper report of
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.Taaaran, Veresnesi ?AM deted 23.03.2003. The post 48 lying
vecant end the Tribunel mey be pleased to lssue & direction

for eppointment of the applicent.

4, Resisting the claim of the appllicent the learned counsel

for the respondents submitted that the proper course for the

applicent wes,to heve represented to the higher authorities

. for the redressal of hils grievancey t'g&eides the epplicant
b
feilg to provide suitsble zccommodetion for keeping the post
offices Thereforey no illegelity hes been committed by not

appointing the epplicent as E.D.S.P.M., Bajardiha.

Se We have heard counsel for the perties, considered their

esubmiessione and perused records. We have also perused the

originel selection file produced before us.
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6. From the perusel of the selection file ’Ltf appfars that

s - . .k
the epplicent secured Goﬂﬁin I;Ij. *;]l:,,\fuchc'ﬂ

end es regerds the merit in High School he was at the toph.

However, &s per respondente the epplicent could not be

eppolnted as he failed to provide suilteble sccommodetion for
kkeeping the post office. The epplicant has annexed consent
letters from three people nemely Shri MohdesoYeseen, Shri Ram

Janek and Awadesh Chaturvedl as annexures 2,3y & 4. HoOwever,

from the perusel of the originsl selection file we find ﬂiatL

e
the respondents mede probing enguiry in this regard end th el

SN
Ov(e_contradictory reports.

7o The applicent has also challenged the appointment

of respondent no.4 and has alleged thet in order to appoint

respondent no.4 the notifications were belng issued again

end egeine Thie is not correcte The respondent no.4 in
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pursuance to the notificetion dated 20.04.1992 did epply for
the poste The employment exchange also spongered five names
end, therefore, if respondent no.3 wanted ° : fevour and
appoint respondent no.3 he eo2uld eesgily sppoint respondent
no.4 as he was also one of the claiments. However, we find

substence in the argument of the respondents thet since five

cendidetes sponsored by the employment exchenge were not :

N found suiteble,the post was again edvertised on 15.06.1993
from open merkete The perusal of the originsl selection file
does not esteblish that any 1irregularity or illegality heas
been committed by the respondentse The respondents have acted

ae per rules end, therefore, there is no good ground for |

interference.

8e For the reasons gtated sbhove, the O.A. 1s devoid of
merit end 1es sccordingly dlesmissed. However, since the post

ie stoted to he vecent after removel of rﬁspondﬂat N0«3 88 Per

; dated

the news.report in Danik Jagaren, Veranasi -
23.03.2003, the respondents may consgider the cese of the

gpplicent for eppointment as E.D.S.P.M., Bajardiha if he

¥ applies for selection shen the sction is initiated by the
respondents for filling the post on regular basise.

9, There will be no order as to costs. |
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